SECTION |1 A
IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

PETI TI ON FOR SPECI AL LEAVE TO APPEAL(CRL.)NO 4654 OF 2005
W TH
CRIM NAL M SCELLANEQUS PETI TI ON NOS. 9563 & 9564 OF 2005
(Applications for condonation of delay in filing and in re-
filing the Special Leave Petition)

POONGODI & ANR ... PETI TI ONERS
VERSUS
THANGAVEL . . . RESPONDENT
OFFI CE REPORT
The mtter above-nentioned was listed before the
Hon' ble Court on 15t" February, 2011, when the Court was
pl eased to pass the followi ng Order :-

"It is submtted on behalf of both the
parties that the affidavits which were required
to be filed are not yet reedy. Let this matter be
adj ourned for four weeks to comply with the order
dated 16t" Novenber, 2010.”

It is submtted that pursuant to above Court's order,
M. S. Thanaj ayan, Advocate for the sole respondent has on
18t" February, 2011 filed affidavit (Copy of affidavit is
i ncluded in the Special Leave Petition paper books).

It is further submtted that M. R Nedumaran, Advocate
for the petitioner has not filed affidavit so far.

The matter above-nentioned is |listed before the Hon'ble
Court with this office Report.

DATED this the 18t" day of Septenber, 2013.

ASSI STANT REG STRAR
Copy to: -
M . R Nedunar an, Advocate

M. S. Thananj ayan, Advocate
ASSI STANT REG STRAR
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